ASSAM ACT III OF 1943

THE ASSAM LAND AND REVENUE REGULATION (AMEND MENT)
ACT, 1943.

g = [Passed by the Assam Legislature]

( Received the assent of the Governor on the 30th March 1943, )

[Published in the Assam Gazette of the Tth April 1943]

An Act further to amend the Assam Land and Revenue
Regulation, 1886

Preamble.  \\ hereas it is expedient further to amend the }J‘e%'ﬂlgéif“
Assam Land and Revenue Regulation, 1886, for * © .
the purpose hereinafter appearing ;

It is hereby enacted as follows :—

Shorttile. 1 This Act may be called the Assam Land and
Revenue Regulation (Amendment) Act, 1943.

Commence- .
e 2. It shall come into force at once.

Amendment 3, Clauses (8) and (¢) of section 4 of the Assam
of section Land and Revenue Regulation, 1886 (hereinafter
4 of Re-referred to as the said Regulation) shall be
gulation T mitted, and the existing clause (d) shall be re-
of 1886. 2

numbered as clause ().

Amendment 4 T cub-section (2) of section 69 of the said

69(2) of Re- Regulation the following shall be added, name-
gulation T of ly L
1806

*Subject to such modifications thereof as may

be prescribed by rules framed by the Provincial
Government for proceedings under the Assam
Land and Revenue Regulation”.

[Price 1 anna or 1 d.]
A.G. P, (L.C.) No. 15—500--500—31-5-1943.




	scan0001

